CEN TRAL aOMINISTRATIVE TRIBUNAL P RINCIP AL BENCH

04 No.2362/98 ,;

)

New Delhis this the l7  day of February,2000,
HON '8LE MR, SeRe ADIGE VICE CHAIAM AN (a).
HON'BLE MR, KULDIP SINGH,M MBER(3)

Snt.Neel em YadaV’

o Dr.Lal Deo Singh,

asstt, Teacher at N.Rly.Inter (bllegs,

Tundlap :

D‘lstt.rimzab!ad (m). ooo:oo-o q:plicaﬂto
R/lo a=-%268, Paschim Whar,New Delhie

(By adwcate: shri P.M,hlauat)

Varsus

4. Union of India
through

The Ex.0fficio Principal Secretary
to the Govt, of India,

Ministry of Railuways &

Chaiman,

Rail yay Board,

Rail Bhawan,

New Delhi=1q, -

2. The Gengral Manger,
Northern Rziluay,

. Baroda Housg,
New Delhi=?

3 The Divisional Railway Manager,'
Northern Railuway,
Alld"iabado R ReSpDndeﬂtso

(By adwcate = Siri B,S.-Ja‘in)

ORDER

HON oM R, So Re-8DIG E_yC(a)

toplicant impugns respondents' order dated
15,12, 97 (annexure-a-1)teminating her services. She
seeks a airection that she be desmed to have mntinued
as Substitute Asstt, Teacher with oonsequentiazl benefits
as her juniors are still gaid to be omntinuously orking
and for consideration f'o‘r appointment/regul ari sation

as Teacher Gr.4500-7000,

2. Heara both sides.
3. Adnittedly applicant was appointed as g3

Subsitute asstt, Teacher for six months on achoe basis

vide latter datgd 4.8.94(Annexure-

A-2), 7!’2 aforesaid
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latter makes it clear that azpplicant would haveTo
cl aim for requl arisation unless she was empanell ed

by RR8 and her substitute service would automatically

stand teminated on expiring of six months or till
a requl arly empangll ed candigate became availaonle,

This order was tended from time to time.

4o Meanuhile RRB conducted salection for recruitmaent
for pamel of six asstt, Teachers in All zhab ad i vision,
The selection consisted of written test and intervieuw,

fpplicant appeared in thg written test, but was not

called for interviews e dhallenged respondents® action in
ndt calling her for interview in 03 No.255/97 before CaT
all ahab a0 Ben che That 08 was oi i ssea oy orger aateg

6.11.97 (annexure=R=1),

5. In the impugned order catea 15,12,97, it ig
stated th ot a Tegular canaioate having become avail able ,

applicant’s services are being teminated.

6. opplicant has contended that some persons junior
to her as Substitute asstt. Teacher are still continuing

in service, but respodents in the corresponding paragraphs
of their reply have averrad that they are ontinuing as

a result of interim order of CaT Allzhabad Bench again st
termination of their substi tute service, and no aanntage
can accrue to pplicant from the samae,

7. from respondents' reply, it further sgppears that

the services of applicant as well as one Sntf2ahida Banc

Rizvi were teminated by replacing them with 2 candidatas

- sel ectad through RRB..Subsequently Snt.Rizvi was n’:g‘:;zﬁch 7

on 10.7.97. Meanuhile appucar;:t who was in service of

Tepondents at that point of time was disengaged by

respondents vide impugned order dated 15.12,97 upon. a regul ar
—
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candidate becoming availableo

| 8, As Snt.Rizvi has not been impleaded as a

party in this 0A7no .order adverse to her interests

be p assad.

9 te therefore dispose of this 04 uith a
;cﬁreetion to resgpondents to wnsider applicant's

case for engagement as Substitute psstt., Teacher as
and when vacancies become available.lbon.being so
appointed as a Substitute asstt, Teacher, it will be
open to gpplicant to work out her rights for

regul ari sation in accordance with rules and instructions

on the subJject.

10. The O0a is di posed of in tems of para 9

aho va. No oo stse

/ cu‘**‘“/ /L ._/%%/z s

"~ ( KULDIP SINGH ) (Se Ro ADIGE )7

MmeBER(D) "~ VICE CHAIRMAN(a).
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